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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
INDEX

IN
RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3
(UTTARAKHAND POLLUTION CONTROL BOARD)
IN

Original Application No. 1305 of 2024

Karan Singh Applicant
Versus
State of Uttarakhand & Ors. Respondents
S. Particulars Page.
No. No.
1. Index 1-1
2. Response Affidavit 2-6
3. Annexure No. 1: Copy of authority letter issued on| 7-7
19.04.2025.
3. Annexure No. 2: Copy of Inspection report along with | 8-25
Annexures.
Filed bv.
Date:{9April 2025
Place: New Delhi W
Mukesh Verma

Advocate for the UKPCB
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BEFORE THE HON’BLE NATIONAL” ‘ I EN }MBUN
PRINCIPAL BENCH, NEWBELHI /o
RESPONSE AFFIDAVIT ON BEHALF ORRE *q' TNO.3
(UTTARAKHAND POLLUTION CONTROL BOARD)
IN

Original Application No. 1305 of 2024

Karan Singh
Applicant
Versus

State of Uttarakhand & Ors.
Respondent(s)

AFFIDAVIT of Dr. Rajendra
Singh aged about 52 years S/o
Shri Balbir Singh, presently
posted as Regional Officer,
Uttarakhand Pollution Control
Board, Roorkee, District
Haridwar, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath
as under: -

1. That the deponent is presently posted as Regional Officer, Uttarakhand

Pollution Control Board, Roorkee, and is competent to sign and swear

s

the instant response affidavit.
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2 That vide letter dated 19.04.2025, the Member Secretary, UKPCB has
authorized the Regional Officer, UKPCB, Roorkee to sign and swear
instant response affidavit. In this connection, the letter dated
19.04.2025 is marked and filed as Annexure No. 1 to this response
affidavit.

3. That the deponent has gone through the contents of the above-noted
Original Application (hereinafter referred to as ‘the said application’)
along with the annexures filed by the applicant and has fully

understood the contents thereof and is in a position to reply to the same.

4. That before giving para-wise reply it is necessary to bring certain facts

before this Hon'ble Tribunal.

BRIEF FACTS

5. That the Hon’ble Tribunal vide order dated 02.01.2025 was inter alia

pleased to direct Uttarakhand Pollution Control Board as under: -

--------

3 Jssue notice to the respondents. Applicant is directed to serve the
respondents and file the affidavit of service at least one week before the
next hearing date. Respondents are directed to file their response/reply
by way of affidavit at least one week before the next date of hearing
through e-filing. If any respondent directly files the reply/affidavit

without routing it through his advocate then the said respondent will




6.
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That in compliance with the afore-mentioned direction of the Hon’ble

Tribunal, instant affidavit is being filed.

PARA WISE REPLY:

That the contents of Para 1 of the said application are admitted only to
the extent that they are a matter of record. Rest of the contents are
denied.

That the contents of Para No. 2 to 4 of the said application are admitted
only to the extent that they are a matter of record. Anything contrary
thereto is vehemently denied. Further, in order to ascertain the facts in
the present case, a site inspection was carried out by the Regional
Office, Roorkee on 21.03.2025. As per the findings recorded therein, it
was observed that a school was located at 41 Meters, and a residential
building was located at 39.5 Meter from dispensing unit naming - M/S
Yug Filling Station. In this connection, copy of inspection report along

with annexures are being marked and filed as Annexure No. 2 with this

response affidavit.

That the contents of Para No. 5 to 7 of the said application are admitted
only to the extent that they are a matter of record. Anything contrary
thereto is vehemently denied.

That the contents of para no. 8 of the said application are admitted only
in so far as they are a matter of record.

That the contents of Paras No. 9 and 10 the application are admitted

sot)”
\‘\"7“ o*r;lyi to the extent that they are a matter of record. Anything contrary

thereto is vehemently denied. It is humbly submitted that the Central
ollution Control Board (CPCB), through Clause “H” of the guidelines
dated 07.01.2020 set forth inter alia the standard distance requirement

of 50 meters for the establishment of new petroleum retail outlets from
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fill point/ dispensing unit/ vent pipe to schools, hospitals (10 bed and
above) and residential areas as per local laws. However, the said
guidelines also prescribed alternative arrangements, in case the distance
between the new retail outlet is less than 50 meters, the distance
between new retail outlet from schools, hospitals, (10 beds and above)
and residential area designated as per local laws may be relaxed to 30
meters, subject to implementation of additional safety measures as

prescribed by the Petroleum and Explosives Safety Organization

(PESO.
REPLY OF GROUNDS
12. In view of the contentions raised above, it is stated that the grounds

raised by the applicant are not legally tenable and therefore, the present

application deserves to be dismissed.

REPLY OF PRAYER

13.  In view of the above facts and circumstances, the appellant is not
entitled to claim any relief from this Hon’ble Tribunal, therefore, the

present application is liable to be dismissed.

14. That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and order passed by them. The
deponent has always made his sincerest efforts to carry out the orders

passed by this Hon’ble Tribunal in its letter and spirit and shall

RELE

Deponent

ontinue to do so in the future.
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Verified at Roorkee on the 12 day of April 2025, that the contents of

the response affidavit are true and correct t0 the best of my knowledge and

belief based on the official record and nothing is false, and no material has

been concealed therein.

Dated: 19 April 2025

Wh,.

Deponent

ICENTIFIED BY

Conicuts afiin.ed and Svern before me

ou [T

4R Sr N
Bt g r\/m/p.n.
Dated ..f.ﬁ.r@.‘rﬁ..ﬁ,g;@t 'Y
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58 ANNEXURE No. 2
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Y g AW 1w 02.01.2025 & 3rurer ¥ fawamra wiel &1 e fiid 21.03.2025
@\ far mar | e & §H M/s Yug Filling Station @ HaTeid 37 §seiia Rig 73 50
e R, ARt am- SR, do—arereim SuRed o | e s e @

1. & golid Rig gRT GURT H0—95, U™ CTeIGiT, Teddl Ta forelm 8RER # Indian
Oil Corporation Ltd @ Kisan Sewa Kendra dealershipa} =T Petroleum Class A
& Class B® Red amSecic M/s Yug Filling Station & ®ITGAT & Tt 7|
gwuild RiE @ AR fAId 26022025 & R AMSTele 1 WAl UR™ o faar
T R

2. 5t g=vild R @ 9& ¥ Indian Oil Corporation Ltd, Dehradun Divisional Office,
Dehradun T3 60— R/2023/IN004544/UTK/000042/1505/00042 fei®d  19.02.2024
&1 Kisan Sewa Kendra Dealership %ﬂ Letter of Intent (Lol) frfa fear )
(Fer=1a—1) |

3. v o R Sa giferam Reet ameceie At T o W T gen—elid
frrafor fontrr, st fawmT, ScRravS UTaR BTN folo U9 @rer Td g fom
gR1 3 fefa o it R | (Heria—2) |

4, Rvama W@ W S& Agiferam Rea aSeate @ wiwET =g st sRgR g™
U3 W0—420 / ALC-1/2024 f3Hi% 18.062024 ERT The Petroleum Rules, 2002 &

144 @ 3=TIA WA No Objection Certificate Tl fam Tam| (Herd—a) |

\
5. Petroleum & Explosives Safety Organisation (PESO), Ministry of Commerce &
Industry, Government of India, 42/1, Indra Nagar Dehradun g§RI I\ gF

H0—P/CD/UC/14/1382 (P610680) f&i® 22.10.2024 ERT The Petroleum Rules, 2002
B =TI Petroleum Class-A in bulk (20 KL)Td Petroleum Class B in bulk (20KL)
A T 40KL B HOSRYT B WU FAN Ffa & T R | (Hereie—a) |

6. T T ReN, 'RER g U3 Ho—2(1)/Huwen-—vE—2025 fRAiw
13022025 ERT AAWS Ml fFrfa & T R | (Hera—s) |

7. B HEEY v 98 gR1 A Agiforam R arRcae A vee R “Guidelines
for setting up new Petrol Pumps” f&AI® 07.01.2020 W & T ¥ | Ia MR

@ ¥ 'H” Sitting Criteria of Retail Outlets & FRETT M/s Yug Filling Station @
Fuel dispensing unit ¥ faf= iﬁm e g
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S.No. Actual Distance from Dispensing Unit
(Meter)

| School 4] Meter

2 Hospital (10 beds and above) | Not located within 50 Meter distance.

3 Residential  area/Residential | 39.5 Meter

House

4 | High Tension Line No high-tension line pass over the retail

outlet.

8. P yeuv PRI A g Rat } wmfa PeiRa @t (5o #o) @ 3o
THl Ta AT Ha B AT A1 B A6y &) &, Jnf mgeansa F frefofad
WTaET 28—

“«

v+ - ... In Case of constraints in providing 50 meters distance, the retail outlet
shall implement additional safety, measures as prescribed by PESO. In no case the
distance between new retail outlet from Schools, Hospitals (10 beds and above) and
residential area designated as per local laws shall be less than 30 meters. No high-
tension line shall pass over the retail outlet.’’

SRIFTTER Rer 3 M 2|

bl Lo}

uge W S0 o ¥
WFRR Y e a4 frerd
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SegA fefasmer siffem : 25 Fragaren
MGl e, SEIGT - 248003 (IWTEUS)
Indian Oil Corporation Limited
Dehradun Divisional Office : 25 Nimbuwala,

Garhi Cantt, Dehradun, Uttarakhand-248003
Tel.: 01352750108, 2750110 Fax : 0135-2750111

—— I R

Sl

IndianOil

A Maharalna
Company

Trenfen featem
Marketing Division =™
Ref: R72023/IN004544/UTK/000042/1505/00042 Page: | of 4
To,
SHRI INDRAJEET SINGH
S/0 SHRI RAM CHANDRA SINGH
VILLAGE-DALUPURI POST- LALDHANG
HARIDWAR, UTTARAKHAND 246763

e ]

Date: 19.02.2024

Dear Sir/Madam,
Sub: Proposed MS/HSD A Site Kisan Seva Kendra Dealership at Location: WITHIN 4 KM FROM LALDHANG FOREST CHECKPOST TOWARDS NH34 VIA

BPCL PETROLEUM DEPOT, District: HARIDWAR State: Utiarakhand Category: SC

We refer to our advertisement dated 28.06.2023 and your application form No. IOC16971 116152371 for the award of MS/HSD
Kisan Seva Kendra dealership at the above location and your provisional selection as a Single Candidate on 19.10.2023.

pos

Please be informed that by this Letter of Intent, we propose to offer you a Kisan Seva Kendra dealership of Indian Qil Corporation
Lid. al the above location on the following terms & conditions:- L e
I. You have offered a suilable piece of land admeasuring 1225 Sq. Meter approx.; 35 Meler (frontage) X 35 Meter (depth) al
KH.NO- 95, TEHSIL- HARIDWAR, Village LALDHANG , District: HARIDWAR |, Siate: Uttarakhand. as indicated by you
in the application for the development of the subject Kisan Seva Kendra. You have 10 make available said piece of land and
submit all relevant land documents in respect of the same within 2 months from the date of this letter for enabling Indian Oil
Corporation Ltd. to prepare layouts / applications for seeking the statutory approvals / licenses so that the Kisan Seva Kendra
can be developed, failing which this offer is liable (0 be withdrawn.

2. Indian Oil Corporation Lid. shall prepare layouts / applications for obtaining all statutory approvals / licenses required for
development of the Kisan Seva Kendra on the plot of land offered by you. You shall coordinate with the concerned statutory
authorities for issuance of all requisite NOCs / Statutory approvals / Licences which are required for development of the Kisan
Seva Kendra. i = -

3. As and when advised by the Corporation, the site offered by you including the entry / exit / acceleration / de-acceleration /
service road would be duly developed up to the road level by cutting/filling (as applicable), with good earth/murrum,
layer-wise compacted as per standard engineering practices. You shall also constrict necessary relaining wall and compound
wall of 1.5 meters height, designed as per site conditions as per approval of Corporation as committed under Clause
12(e)/11(e) of affidavit submitied by you along with application, Subsequently, the land would be required to be transferred on
lease for a minimum period as per terms and conditions of thé advertisement with renewable option at rentals mutually agreed
upon / sold to Indian Oil Corporation L, Kindly note that in case the site as offered by you for leasing / sale 10 Indian Oil
Corporation Lid. for putting up the Kisan Seva Kendra is not made available for lease / purchase as per the advice of the
Corporation, this Letter OF Intent will be withdrawn without any further nmicq. However, there is no commitment from Indian
Oil Corporation Ltd, for taking the said land from you. @

4. Indian Oil Corporation Lid. will develop the Kisan Seva Kendra at the above location WITHIN 4 KM FROM LALDHANG FOREST
CHECKPOST TOWARDS NH34 VIA BPCL PETROLEUM DEPOT on the said site to be taken on lease / purchase by Indian Oil Corporation
Ltd. with appropriate struciures, storage tanks and pumps. Additional facilities (site specific) may also be developed by Indian

Oil Corporation Ltd. on its sole discretion such ag Canopy, Service Statjonor any other facility as may be decided by Indian
Oil Corporation Lid. from time to time. . /3\” r /

(Jﬁ’”ﬂy wisfiega shrafera : Sit-9, Sret W A, Wt (), T - 400057 (9TT)
oft

Jr ‘ Reg. Office : G-9, Ali Yavaring Marg, Bandra (East) Mumbai - 400051 (India)
j §
n

CIN : L 23201 MH1959 GOI 011388
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5. For the facilities that may be provided by the Corporation as aforesaid, we will recover from you license fee as may be decided
by the Corporation and applicable to you from time to time. -

i) At present, up to a combined sales volume (MS+HSD) of less than 600 KL in a financial year for 1h-e ﬁrsll3 years ?f
operation, the SSLF recovery from the KSK shall b€ Rs Nil /KL for MS and Rs Nil /KL for HSD including applicable

laxes.

However, the License fee will be applicable whenever the combined sales volume (MS+HSD) of the KSK reaches 600
KL or above during any financial year and the same will be recovered from the first month of the next financial year.
However, regardless of sales volume of .the KSK, the license fee will in any case be recoverable after 3 years of
commissioning of the KSK. Presently, the license fee recoverable is Rs 435.83/- KL for MS and Rs 363.19/- KL for HSD

_/n)

- ———— iy e
—_— e

including applicable taxes. ~

iii) After commencement of SSLF recovery, even if the sales volume drops below the minimum combined volume
(MS+HSD) of 600 KLPA, the recovery shall continue as per (ii) above. d . ‘

ap———

6. The corporation will not be held liable for any loss or damage on account of delay that may be caused in providing you the
facilities mentioned above, whatever may be the cause of the failure or delay.

—————

7. You will provide other mandatory facilities at your cost at the Kisan Seva Kendra premises as under

Clean drinking water.

Telephone.

First aid kit with valid medicines.

PUC facilities, wherever it is mandatory.

Other facilities as may be specified by the Corporation from time to lime.

—

~

o a0 o

8. For enabling you to operate the dealership, working capital assistance / loan, as may be determined by the Corporation at it's
sole discretion shall be provided to you on your request under Corpus Fund Scheme, which is to be utilized only for the
purpose of taking delivery of MS/HSD/Lubes from the Corporation to maintain supply.

The above working capital assistance /Toan will carry interest as per the policy of the Corporation. The aforesaid working
capital assistance / loan along with the interest, will be repayable by you in 100 equal monthly installments commencing
from the 13th month of commissioning of the dealership. B e :

9. You shall not induct any partner(s) in case of individual (s) nor make any changes in the constitution of the partners as existing

at the time of application without approval of the Company, except your spouse as per terms and conditions of Indian Oil
Corporation Lud.. e

10. It will always be a basic condition for the award of MS / HSD retail outlet dealership that you shall be paying attention towards
day 1o day working of the dealership by personally managing the affairs of the dealership. You will give us a written
undertaking to this effect and shall not assign or part with the same to afy other person (s).

——— e = ——

You will not be eligible for taking up any emp!gy’m_gt. If you are already employed you will have to resign from the employment

and produce the letier of acceptance of résignation by the employer before the issuance of Letter of Appointment by Indian Oil
Corporation Lud.. ™ ; e T il il

[

I'l. As agreed, you will be initiating necessary action towards enabling registration of site where the Retail Outlel is planned. You
will also assist us in geuting the requisite NOC from appropriate Authorities. S
T e .

I2. You will deposit with us a Demand Draft for Rs. 180000.00 drawn on any scheduled bank in favour of Indian Oil Corporation
lle. payable at DEHRADUN towards Security Deposit (after seuting off Initial Security Deposit arpount) at the time of
issuance o_f appointment letter after compliance of all the requirements of LOI. Kindly note that the Security deposit will not
carry any mnlerest and is refundable at the time of expiry of agreement between you and the Corporation. However, if such
expiry of agreement is consequent 10 proven adulteration/malpractice at the dealership, this amount will be forfeited.

- oo s

Moreover, this Corporation reserves its right to adjusTthis amount towards any dues to it. T ——

13. You wlill_be.noliﬁed by the Corporation, in wriling, after the facilities mentioned above are made available and are ready for
commissioning the dealership. Immediately on receipt of the above notice from the Corporation, you shall obtain each and

every I‘ic-:ense necessary for operating your dealership as may be required under any Central / State Govt. / Municipal or Local
authorities for the time being in force. ’

14. 1 we find that the progress made by you 'OW‘" boveisTiot to our satusfaction, this offer is liable to be withdrawn.

4 nAfﬂ'? ?ﬁ/ﬁ#/ﬂ by
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15."Please note that you are required to fulfill the conditions with regard to inducling Spouse as Co-ovmer in the dezlership before
issuance of Letter of Appointment.

16. This letter of intent will stand automatically withdrawn and cancelled on the happening of any of the following events:-
a. In case you or any of your family members (as defined under disqualification criteria of dealer selection guidelines)

receive anylime or have received a letter of intent for any other RO/SKO-LDO dealership or LPG distributorship from our
company or any other oil markeling company either in your individual capacity or in partnership with zny other

individual(s).

b. In case you or any of your family member gets inducted as partner or proprietor in any other RO/SKO-LDO dezlership
or LPG distributorship of our company or any other 0i) marketing company.

ci Ifitis found that you have suppressed and / or misrepresented any material facts in your application.

d. In case you are found to be convicted for any criminal / economic offence involving moral turpitude.

(’9 In the event of death if you are an individual/partner.’

17. In case you are not able to provide the developed land within the specified time or fail to fulfill of 1erms & conditions of LOJ or
withdraw for any reason, then LOI can be withdrawn and selection cancelled. In such situations Initial Security Deposit (ISD)
would be forfeited.

I8. This letter is merely a letter of intent and is not to be construed as a ‘firm offer’ of dealership to you. The dealership will be
allotted to you on your complying with the terms and conditions spelt out herein above by issuance of zppointment letter along
with signing of our standard dealership agreement between you and us. -

Should you require any further details / guidelines, please get in touch with our office at the zddress mentioned below:
10C Dehradun Divisional Office
25, Nimbuwala, Garhi Canlt,
Dehradun
Remarks :
LOI'ISSUED VIDE REF NO. ADMINISTRATIVE APPROVAL/ 1505/SL01/2023-2024/154506, DATED 19.02.2024
APPROVED BY CGM(RS), UPSO-11 ON 19.02.2024

Please acknowledge receipt of this letter.
Thanking you,

Yours faithfully

Fow Corporation Lid. 2_,
/‘Pm

Divisional Retail Sales Head



Annexure No. 2

oo At =T
gt @ve, A, dagw sReR

Phone/FAX No. 01334-227446,E-Mail ID - eepdhar@rediffmail.com

L | C / feqi®m : /03/2024
Jar

TR ARSI (3TH),

T foren afrge,

FRER | |
fawg — SoNovoR SR # URI-6 @ MM e uA AW Iew e

FhORY fafide ERT UM ae qedid @ forem sRER ¥ &W W, 95 #
TR Rew aTSede @ WITT ¥ AR WHIv-UR B W A |

it @1 A - ErEra-areer ged Rren wrt (e Ryen =)

s do — i 800 (RoHo 4—6) At & T SR

Hed - YT Y= 361/ I WEAG—1 /2024(TAA) f&ATH 12.03.2024

wEey, .
IRE Rvas g3 gR ad swaifdd Red gcde @ w9l & WU A Ud
et WETad JGAT g SAIdd T B g dNig TS, AT v geR ® -

1. arf vd @ofofo @ 4 @1 W@ @R famr mn @) wwaifda Red ieede
ERaTd-leteiT §e Rienn #nf & adam fbodlo .00 2oflo 4—6, w1l & @A SR
waifad 2|

2, 7= el wrf g SoR WRw AR A @ arehel w2 ¥, g frer ant

W B ared 4 fifesn A &g 1525 Ao g0 waw <t ¥ 2, afs Sad
g¥arad 7 § AR & M A s aigq g AfeST arga 2060 Mo 3ifba ? aen
Red argeae wef At & weg | 2160 Mo W TAE 7 8| I WARE A TulE
T RAT @ agER i R SR A ararra § S qmr e @ gl
gwhfad Rea amSede i, TR A &3 @ R @ JErd) 89 & 3 2 |
Rea aFHece W U9Td vd vavad). dh AM-9M ard aedl @) @sl 89 @ foru
ﬁgﬁﬁm@awﬁmmmwmwmm,mmmaﬂm
|
5. afe w4 wrt A B S @ @ amdeE /e B 4 Sude R N BE
mufea 718 g !
6. Rew argede @ g @ wed ot A Fe ¥g e $ g @ Pt
JMaEgD B | gforar & Fuh W 7 A At A I A 9 30 9o Ay .
7. Aftaema o @ Ry w wa foran i den ww-wwn w® gwfiE w9
TR Tl YR U HIA @ Wig e a8
8. W%ﬁem%mamﬁﬁ.aﬂﬁﬁmﬁa@ﬁa@%mmﬁm
AT 9 |
9. afe wfdw 7 anf gediga @ @ o Sehew anf & FaEi &1 ae s A Ak
I § urt @ A 2 4ft A snawdd oo & At yft wuere avE @l |
10. v W fieral @1 HeIoH WeiRa T W srava a9 Ry W |

o= — yEfa= 1 ufy |
wﬁﬂnﬂa/ﬁm

Wi 've, AfAfa,
LEIC I ;3!1%4. o e ”/03/321:2'\’
By f | PRAR RIS, 25-Fmgaren, T dee, derg (Sras)
2 mﬁ&ﬁ%&mmaﬁ.maﬁﬁmmm,mﬁ
5. S wfn o, s v, coRoRo, eRare ) st e e T

= w

Letter NOC-99 ' Q/v @
I —


Annexure No. 2


65

R-2024/COM-1

EQDICD CIRSS gfera Seflesd SELC ERER
G- TP THeER—26 / 24(TH0M0=A0) ~ 16 /24 fti—ariiel,c. 3 ,2024

& 7,
fremferaTa,

gRER |
eIy,

QUAT A9 3 U WRAT-361 /I G8TTF 1/2024(T3) f3=ie 02.03.2024 BT
Hel TE I BT FE B, O G 0-95 W AT qeeier 9 owe =RER A
TR W95 W UM qav-v /A, @ Rew aecee @) g By o @
R A Wl e Syde SRR W e 2

SRE W ¥ @ ofmre aRed eRer R agd | S
IRAT—7-2 / HICBIH IR /2024 15 23.032024, Fidlera IFgET 3o, sRgR &
Sifd ST Vel / 15 / 2024 RATH 17-03-2024 T oITTeRgey WAR, gRER B
Gfiasnwﬁﬂjasm.os.zoma%ammmﬁaﬂﬂamﬁﬁmﬁw

M—gswﬁﬁmqm—wéﬁa%mﬁaﬁﬁﬁaﬁfﬁmﬁﬁ@%mﬂﬁ?!
SiTd ARAR T BY § Her T &




66

Usfm: « ~-2/W3ﬁ—qi/2024
War

Rifask: WW(&@)@WWW

B A YA 361/
IR WEAD—1 / 2024@H3N), feia: 12.03.2024 |
Ay, ‘
WMW@@@)E@WWW%WW
U3 U4 AACh gRT Td AU HaT B q9TEE qv Sqeray

=6/ WI0W0%0 / 23, faias: A 22, 2024 T B9 F Hor g 2

W:WWWF%HWWW#W%‘I '

el : gl |

wRf: TR ARBTY ARIGR, RGN Bt Teref v e

mutora R e SIEEAN ERER |

fei®: w23 2024 |

@EIRT wrf)
& ATeH i)
BRgR

W]’é’r%gl




& 67

Hrafer @ AR EEOES gRer
T UeITEY / H—15 / 2024 f=irep: Ard 17, 2024
ar ¥,
aRss gfery arfer,
BRER |
: HaIGd,

BT TN AR (31g8) g Rrenm wlnge eRgR & u5 wea—s61 /9%
WEID—1 /2024 (TH3IRA) faeites 12,0324 &1 W wew oy @1 B B Gl
G A0 95 UM AN Tediel 7 frerm sRgr % I9form womw v/d @ )
Reer amseele @ wmuer ¥g eFmufe frfa Y oM @ wrwy F wita v e
SUdel I M favgs 2| '

SR §=H § YT Sifa AR ST el & b e s sl
ﬁﬁgamﬁﬁl%ﬁﬂmimsﬁgﬁmmwmfﬁwﬁﬁmﬁél
HASH ERT WIRT 0 95 U WAlelei aewiic a el 8RR § Reer argede &)
W@m%m%|w@$mmm%|mmamﬁ
WIS, uRe, S, S F ot ufy Rer &1 Swie weafia @M @ SR W B
FI5eTH fga AT T8 ToR @ )

3 IR & R MITH SWRITT B GERT 0 95 UM ATTEHT & T

-ﬁﬂwgﬁmﬁﬁéamaﬁwégﬁmﬁamﬁ/ﬁ%awwn
wqﬁﬁaﬁﬁﬁ%mwﬂﬂﬁﬁ?&mﬁﬁwmﬁaaﬁaﬁéaﬂﬁﬁ

2| _
3T IR [ar ¥ U 2 e ngz

S SR T
gRER |

L=




" . OFFICE OF THE EXECUTIVE ENGINEE% FTATAY LY Sy
‘ \ Uttarakhand Power Corporation Ltd! 8 IANETE 9TaR BRYREA fe0
. (A Govt. Of Ottarakhand Undertaking) (SIS FXO I IUTH)

= Electricity Distribution Division Urban, Haridwar fryga feRor @ve TN, BRER
Phone: 01334-221199 Fax: - 221199 TXATT.01334- 221199 Faw-221199

qHE (.f'} / fdofdo@ogo(F0) / . e ©°N \ b\4 ]2024
fava— smufe / smgia yarr v e 5 o @ = A |

TAT SferaT (3Tge),

o R,

gRER

HBIgY,

FUIT IR RAvgs s srfay 9Fie 361/ IRA  HERIS-1/2024
(TTaRN) feeTd 12.03.2024 & W= TEor H) 19 Fraw # 30 WS & IrId
foga faavor Su@ve—udaren @ uHTE 175 &6 30032024 & HIEAH H AR
AT 33 /11Bd! IuEeE, AvErard), gRgR @1 A AT ol @Y g3
Fratag o Wia @ T 8|

AT SHd B TR ¥ IR FTT B T SRAT B TN UL TP
Eafed o WY fpar S €|

HA™F : JeORIad
(ﬁo%ﬁ)



(-

i At 1,

/" OFFICE OF THE SUB DIVISIONAL OFFICER
«*f¥tarakhand Power Corporation Ltd.

69
 JONIETE TR HRURYIfH0

frer RaRor Su@vs qgerarEr

(A Govt. Of Uttarakhand Undertaking) .
Srnaiaet QU ayﬂm/ﬁmrﬂmmr R |

ElectricitySub Bhupatwala /Laljiwala Haridwar. mrratdro o
e 22).2.12024

p— A )

Rva— WQ%/W‘%T v o T R @ FEer A

e A=,
fagga faaror @vs, "rTgY,
eRER |

SWIF fRwas it arftren (smgen). g foreneifera gReR & @rafera wii
T 361 —¥IA WEGDH—1,/2024 (TA3NNAY) feATh—12.03.2024 T SIS s
PRI YSTH GEIT 4093 feAT—18.03.2024 &7 UH U= fAofAoTUEvs Hrater yudar
ERER & U<t §arT |

T IqT b e W AUB HIH N o & 33/11 BOGI0 TURTI|
ISrErar eRER @ 3R sy, AN Y AR @\l & g IR TR 9
PR Y T BT 74T 5, S GwRd WE B FU W aid ) faegcr eig
TE XS 8 U@ Sd gRT fAofdo Iwwve wrfery quadicdl o @ o R
U™ Wfed 39T AfH Briard) vq Uftd 2|
3a: qaed ud Smavas wrdard) 2q ufdd |

S — @R afod! Rufe vd arsa s |

%% S

L o2fosls]



—

70

V4 -
,m’!‘ , .o
T A Saned oy UATS; o
fl'u\ l‘-‘\()gd - ‘@ ey {
%9%0 M Wy ‘:y‘x\\“ﬂr\c'n A

N [
AR S 3 AW S Tvmn TS

by .%"\c\“ca’ & o IS %‘&"\L\wé‘ I S
OX\E"‘?\_OA,E’C_ %\MQ- (O(“f%(‘\ C o\l 4‘1.

"\ ‘-79‘ '.)5@( ‘(%’_‘5\ C}‘\“\%\ O:{““T r\-;" £y
ﬁf} \3&(‘\ %\

/
—3S ) \ (\\/_A,
4/:‘ “r A
,_/7;5\“ ey
- ) ei—ca\('\
(%5




27/09/2024, 03:18 sboutblank ) 7 ‘f?{”/?’)} < I /@/lo/a? Y
I |

Proforma
No Objection Certificate
(See rule 144 of the Petroleum Rules, 2002)
LSDA File No. : 361/ALC-1/2024

Date : 27/09/2024
PESO Isda No. : PPUC/HAD/NA/3(N5122)

' Subject: No objection certificate under the Petroleum Rules, 2002.

With reference to the application No. 9831 dated 27/09/2024 submitted by INDIAN OIL CORPORATION LIMITED
and in pursuance of rule 144 of the Petroleum Rules, 2002, there is no objection for granting licence under the Petroleum
Rules, 2002 to Shri/Smt./M/s INDIAN OIL CORPORATION LIMITED, DEHRADUN DIVISIONAL OFFICE, 25,
NIMBUWALA, GARHI CANTT, Town/Village - DEHRADUN, District - DEHRADUN, State - Uttarakhand,
Pincode - 248003 for storage of petroleum products in their premises at Khasra No. 95, Town/Village - LALDHANG,
Taluka/Tehsil - HARIDWAR, District - HARIDWAR, State - Uttarakhand as shown in the site plan duly endorsed and
enclosed herewith.

1. The following particulars have been considered while issuing this no-objection certificate, that-

(a) comments from the Revenue Department on the issue, regarding the possession of the site by the applicant is
lawful and there is an authorisation from the land owner or leaseholder for developing premises under these rules
for storage of petroleum products;

(b) comments from the Police Department regarding traffic density and impact on traffic;

(c) comments from the concerned Municipal Corporation or Gram Panchayat or local area development authority
as applicable, regarding the conformity of proposal to the local area development planning including schools,
hospitals and mitigating measure, if any, is provided,;

(d) comments from the National Highways Authority of India or Public Works Department or any other authority
concemed regarding road safety, road alignment and road access conformity;

(e) comments from the Fire Department regarding accessibility of the site to the fire tenders in case of emergency
and preparedness of fire services for combating the emergencies.

2. Condition of NOC
Not Applicable

e AN A
,-,T \_'“ N \"-~--)\‘.."_'L
Vg KARMENDRA SINGH
. \
g o \
gl { ! g District Magistrate

S ; [Signature and seal of District authority|

Copy forwarded to : S
The Jt. Chief Controller of Explosives, Central Circle, 63/4, A-Wing,, lind floor, Kendralaya (CGO Complex), Sanjay Place, Agra, 282002
The Controller of Explosives, 42/1, Indira Nagar, Near Asian School, Dehradun, 248006,

Note
I. The licensing authority shall accept the no objection certificate within period of three year from the date of issue for
considering grant of licence.

2. A copy of drawing duly signed and endorsed by the No Objection Certificate issuing Authority shall be enclosed
along with the No Objection certificate and forwarded to the above offices of PESO.

about:blank 11
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~Annexure No. 3

No q{?ction Certificate
[See rule 144] 18 /0(
No- U9 /ALC-I 2024 Date- MAY /2024

With reference to the application No- DDN DO/NRO/LALDHANG Dated
07-03-2024 submitted by Divisional Retail Sales Head Indian Oil Corporation Limited
Dehradun and in pursuance of rule 144 of the Petroleum Rules, 2002, there is no objection for
granting licence under the Petroleum Rules, 2002 to Indian Oil Corporation Limited for
storage of retail outlet in premises at survey No-/Gata No/ Khasra No- 95 Village Laldhang
Tehsil hardwar District Hardwar State Uttrakhand as shown in the site plan duly endorsed and
enclosed herewith.

(1) The following particulars have been considered while issuing this no
objection certificate, that, -
(a) possession of the site by the applicant is lawful and authorisation from
land owner or lease holder for developing premises under these rules for
storage of petroleum products;
(b) interest of public, specially the facitlities like schools, hospitals or
proximity to places of public assembly and the mitigating measures, if any,
is provided;
(c) traffic density and impact on traffic;
(d) conformity of proposal to the local or area development planning;
(e) accessibility of the site to fire tenders in case of emergency and
preparedness of fire services for combating the emergencies;

() genuineness of purpose;
(g) any other matter pertinent to public safety; 1%
District Magistrate
Hardwar

Fratay e afaee, eReER|
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1720025, 11 13 AM Doc Status

rm
URd R
Government of India
HATAY
Ministry of Commerce & Industry
aqur R4 | ()
Petroleum & Explosives Safety Organisation (PESQ)
4211, ¥ TR, R =g & g
- 248006

42/1, Indira Nagar,

Near Asian School,

Dehradun - 248006

Annexure No. 4

E-mail : cedehradun@explosives.gov.in
Phone/Fax No : 0135-2769780

=1 No. : PICDIUC/14/1 382 (P610680)

BT

To.
M/s. INDIAN OIL CORPORATION LIMITED,
INDIAN OIL CORPORATION LIMITED .
25 NIMBUWALA GARHI CANTT DEHRADUN,
25 NIMBUWALA GARHI CANTT DEHRADUN,
Dehradun,
Taluka: Dehradun,
District: DEHRADUN,
State: Uttarakhand
PIN: 248003

Khasra No, 95, RO on Haridwar to Laldhang at Khasra No. 95, Village-
/Sub :
971 A,B Retail Outlet |

Petroleum Class A,B Retail Qutlet
Laldhang, Tehsil- Haridwar, Dist-
State: Uttarakhand, PIN: 246763

TeTey

ISir(s),

U HMUF T FHE OIN1782149 27 18/10/2024 &1 S@diia oY |
Please refer to your letter No, OIN1

782149 dated 18/10/2024
ﬁw-grhﬁg‘mmﬂﬁrmﬁaa Wawﬂ%aﬁmm%#mm%ﬁm
- XV

! wigd au 21 31/12/2030 @ 3y S7AfCy W@ PICD/UC/14/1382 (P610680)
| l

Licence No, P/CD/UC/14/1382 (P610680) dated 22/1
2002 and valid till 31/1 2/2030 for the slorage of the fi
pump is forwarded herewith.

Uo—-%> <%p--m%><Ype %>

UgIergs 1 AR /Description of Petroleum Ietexl 3

at Khasra No, 95, RO on Haridwar to Laldhang at Khasra No.
Haridwar, LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR,

e e

f&® /Dated : 2211012024

Laldhang, Tehsil- Haridwar, Dist-
ngidwar. LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR, State: Uttarakhand, PIN: 246763 &

95, Village-

vgiferam 99, 2002 ¥ 31wy

feai® 2211012024 Wit w7

0/2024 granted in Form XIv under the Petroleum Rules,
ollowing kind and quantities of Petroleum at the subject petrol

———

I &man

/Quantity licenced in KL

hllps:f:onlme.peso.gov.wPubﬁcDomaj NDocStatusLener.aspx?docno=KWzn 1J8qYygdw1mCoawWidA% 36%3d&Rule=TzSNKULR

%2bmOemC28EiRLX... 12
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1120025, 11113 AM

@l & WqS UHETH /Petroleum Class A in bulk

Petroleum Class A, otherwise than in bulk

T @ WY YA /Petroleum Class B in bulk

Petroleum Class B, otherwise than in bulk
Petroleum Class C in bulk 7
Petroleum Class C,otherwise than in bulk

Pl &HT /Total Capacity

74

Doc Status

20.00 KL
NIL
20.00 KL
NIL
NIL
NIL

40.00 KL

mﬂ'@mﬁm200237mﬁamwﬁmmaﬁaﬁnﬁuﬁmmmﬁwaﬁawmﬁ%
ﬁmm%gmuﬁﬁmﬁawmﬁmﬂEmMﬁ

reach his ST &) wa s | Please follow th

5 A SRR 9 WeTE | savues

e procedure strictly
and submit complete documents for the Renewal of the licence to

his office on or before the date on which Licence expires.

to Controller of Explosives, Dehradun, so as to
as laid down in rule 148 of the Petroleum Rules, 2002

Controller of Explosives, Dehradun, so as to reach

STRTC AR T et § A et o R e A 2R R | This
approval/permission, however, does not absolve from

under other statutes as applicable.

Copy forwarded to :-

obtaining necessary permission/clearance from other authorities or

YadH IYours faithfully,

((ST. 5t 3. qTod)
(Dr. G. K. PANDEY))
37 gE1 fvmles frg
Dy. Chief Controller of Explosives
s frias

For Controller of Explosives
/Dehradun

1. The District Magistrate, HARIDWAR(Uttarakhand ) with reference to his NOC No NOC DRNG Dated 18/06/2024

For Controller of Explosives
Dehradun

(4% TP oY e fRufa, e a1 3 faqrur & fom amfré'ﬂrsz: http://peso.gov.in é@‘)

(For more information re
Note:-This is system

Disclaimer : This Page gives the latest action tak
available for the info

including the hackers.

https://online.peso.gov.in/Pu blicDomaerDocStalusLatter.aspx?docno=

rmation of concerned applicant/
, PESO will not be responsible f

garding status,fees and other details please visit our webs
generated document does not require

KWzn IJBqu94w1mCoQWIdA%:id‘f.Sd&Rule:TzSNKUtR%meOGmCZBEiRLX_. )

ite: http://peso.gov.in)
physical signature.

en by this organization on your application. This page is made
licensee only. All efforts have been made to secure this
or any misuse of the information by unauthorized pers

ons
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